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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL v
NEW DELHI it

R.A., Ne.l5/91 in

O.A. No. 222/88 . 199
T < |
DATE OF DECISION 6.2.1991 °
shri Ishwar Singh . Petitioner |
ghiri Shanker Raju ~ Advocate for the Petitioner(s)
' Versus
Delhi Administration & Qrs. Respondent

Advocate for the .Respondent(s) .

shri Avinash Ahlawat

CORAM
The Hon’ble Mr.P .C. Jain, Administrative member

The Hon’ble Mr. J.P . Sharma, Judicial member
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Whether Repérters of local papers may be allowed to see the Judgement ?

I.

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?

CRDER
(WBY MR, J.P . _SHARMA; HON'BLE MEWMBER (J).
| The Review Applicatien has been filed by the epplicant

- ‘against the judgement dated 21.12.1990 by which tk original
& ‘ applicatien was dismissed. The gpplicant wanis to raise:

additienal peints which cannet be permitted under law. Ne
error apparent en the face of the judgément has been peinted

eut ner it 1s said that anything which was placed before the
an
. Tribunal yvtel:ls net discussed. The judgement 15[exhaugtme cne
w:!. F ot ’
and deals fall the aspects of the case. There is ne force in

this appllcatien. .Review petitien 1s dismissed by circulatien.
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